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CE:nTRAL AQiniNlSTRATlUE; TRlBUNftUr^
PRINCIPAL BENCH: NEU DELHI f?

0.A.NO.268/95 U

New Delhi, this the 23rd day of August,1995

Hon'blB Shri 3.P, Sharma, PlembarCO)

Hon'bla Shri B.K. Singh, nember(A')

1; Shri G8la,3/o Sh, Chunii Lai

2, Shri Dalai Singh s/o Sh. Badle. Ram

3« Shri Roo.p Chand s/o Sh.Chiranji Lai

4« Shri Hohan Gulathi s/o Shri Behari Lai

5, Shri Dharam Pal Oahiya s/o Shri Syroop Singh

6» Shri Prabhakar s/o Shri Parbhat.S.

7, Shri Pale Ram s/o Sh. Manhanti Ram

0. Shri Ramji Lai s/o Sh. Fakera

9, Shri Khacheru s/o Shri Gadlu

10. Shri Take Chand s/o Shri Surobp

All are vjorking as Hazdoor in
the office of Station Health
Organisation, Unit ,"Lal Kila,DelhiJ:

By Advoc-ate; Shri U,p, Sharma

Us,'

• • • Applicants

1, Union o f Ind ia
through the Secretary,
Hinistry of Daif0nce,Nau Delhi.

2# '''he Director General of Medical Services,
Ministry of Defence,L» Block,Neu Oelhi,

3. The Director^of Medical Services,
Army Medical Corps,L, Block,Neu Delhi,

4« The Commanding. Of f icer ,
Station Health 0 rganisa t ion ,La 1 Kila,
Delhi—6,

By Advocate: Shri B,k. Aggarual '

• • Respondents
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ORDER (ORAL)

Hon*bl0 Shri 3 .P • -Sharma , PlembarCO)

The applicants are uorkin'g as Hazdoor in tha

office of Station Health Organisation, Lai Kila,Q0lhi,

Their date of appointment to the post uas shown in

Annexurs A-2 f iled by the applicants. Houev/ar, the

respondents have also in the Annexure R-2 given the

date of appointment and that date of appointment is

not disputed by the counsel for the applicant. The

respondents have also given the date of reaching the

maximum of the scale in the next column and in another

column the date-of granting career advance scheme has

also been given against each of the applicants except

Shri Ramji Lai,Applicant No,8, The applicants have
t

claimed situ-promotion in the pay scale of te»0OO-1l5O

from the date of their entitlement i,e. 1.4»91.

However, the respondents in Annexure R-2 annexed

uith the reply, the date of entitlement is s houn

different against each of the applicants except

Shri Ramji! Lai. Ua also find that in Annexure R-2

S/Shri Ramji Lal,Khacharu and Tek Chand,Applicant

Nos^8,9 andiO have already been appointed as Hute in
>

the scale of fe,800-1150 fr om 1 .4. 91,1 ,^9.92 and

8.8,94 respectively. The relief claimed for by

the applicants jointly in this application on

is



> :3:

entitled for promotion in situ in the shape of granting

the pay scale of te,0OO-115O u.e.f. 1.4,91 on the basis of

Gout,of India's 0,1*1, dated 13,9,91 and 0,1*1, dated 6,11.91

annexed to the 0,ft. as Annexure ^-6 and A-7 respectiualy.

It is also claimed that the respondsnts may be directed to

I
act upon their oun 0,n, dated 13,9.91. and 6,11,91.

On notice the respondents filed their reply.

Though in the reply Various averments made in the

application are not squarely admitted but alonguith this

counter Annexure have bean filed. This 0,f1,

dated 16.1,95 was issued in the form of corrigendum

making certain correction in the letter dated 18,5,94

relating to Career Advancement of Group 'C and Group 'D'

that

employees retaining/in situ promotional scale for

Group *0' posts of Uard Sahiyika uould be te,0OO-115O,

On 13,7,'95 again an amendment has been made for making

certain entries at 3,No,2 and 16. Again on 18.7,95,

further given a cohso^lidated order uhere in para 9 it

is written that nou these categories uill ggt promotion

in situ in the next higher grade availablQ to them in

the normal line/hierarchy of promotion.in the grade of
\

te,l2o0-2040 and 800-1150 respectively if they fulfil the

conditions as laid down in the Rinistry of Finance

(Department of Expenditure)0,n. No.1 o(l )/£-III/88 dated

13,9.91,
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The applicants have also filed the rejoinder'. When the

case came up for hearing, the learned counsel Shri V.P,
*

Sharma gav/e a statement that the case of ^the applicants

be disposed of in terms of Annexure R-3 filed by the

respondents. The learned Coupsel Shri B,K. Aggarual for

respondents also states that Annexure R-3 still has the

force and the scale mentioned therein can be granted as

per the aforesaid O.H, to' the applicants. Shri V.P.
' \

Sharma , houeuar, states that inspite of this letter of

18.7.95 the applicants have not bean favoured uith the

grant of aforesaid scale of situ promotion and consider

ation of the higher promotion in the scale of te»800-1150.

In v/ieg of the above statement of the learned

counsel of the parties, the application is disposed.

of in terms of the O.H. filed as Annexure R—3 dated

16.1.95,13.7.95 and IB.7,95 with the direction to the

respondents to grant applicants uho have not been

granted in situ, promotion in the scale of te.800-1150

as they fall uithin the ambit and scope of the aforesaid

as conceded by the learned counsel for respondents

Shri B.K, AggaruaT. The respondents to comply with the

above direction uithin a period of 3 months from the

date of receipt of copy of the order. Cost on parties.

(B.K. SINGH) . (3,p. SHARrA)
nE:n8£:R(A) .nEnB£:R(3)


